MEGHALAYA LEGISLATIVE ASSEMBLY
LIST OF BUSINESS

SPECIAL SESSION
Tuesday November 27, 2018.

GOVERNMENT BUSINESS

1.” National Anthem.

2. - The Speaker to announce the Report of the Business Advisory Commiitee under

Rule 230.

3. Shri PRESTONE TYNSONG, Deputy Chief Minister in-charge Parliamentary Affairs

to move :-

“That this House agrees to the allocation of time proposed by the Business
Advisory Committee in regard to the various items of Business for the Current

Session”.

4. ' The Speaker to ammounce the name of Members nominated by him to the Panel of

Chairmen under Rule 9 (1).

5. (a) Shri LAHKMEN RYMBUI, Minister in-charge Education to beg leave to
introduce the Meghalaya (Taking over of District Council Lower Primary
Schools) (Second Amendment) Bill, 2018.

(b) Ifleave be granted to introduce the Bill.

Contd...2/-
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-2

Shri PRESTONE TYNSONG, Minister in-charge Parliamentary A ffairs to move :-

“That the Second proviso of Sub-rule (c) of Rule 72 of the Rules of Procedure and
Conduct of Business in its application to the Meghalaya (Taking over of District
Council Lower Primary Schools) (Second Amendment) Bill, 2018 be suspended
for the time being in so far as the rule requires circulation of the Bill four days in

advance before the motion for consideration may be moved :

(a) ShriLAHMEN RYMBUI, Minister in-charge to move that the Meghalaya (Taking
over of District Council Lower Primary Schools) (Second Amendment) Bill,

2018 be taken into consideration.

(b) Consideration of the Meghalaya (Taking over of District Council Lower Primary
Schools) (Second Amendment) Bill, 2018 clause by clause.

Shri LAHKMEN RYMBUI, Minister in-charge Education to move that the Meghalaya
(Taking over of District Council Lower Primary Schools) (Second Amendment)
Bill, 2018 be passed.

GOVERNMENT RESOLUTION:

Shri CONRAD K. SAN GMA, Chief Minister in-charge Political to lay the proposal
to replace the Government Resolution approved by the Meghalaya Legislative
Assembly during the Autumn Session on the 27" September, 2018 urging the
Government of India to include the Khasi and Garo Languages in the Eighth Schedule
of the Constitution of India.

Shri CONRAD K. SANGMA, Chief Minister in-charge Political to beg leave to
move the proposal to replace the Government Resolution approved by the Meghalaya
Legislative Assembly during the Autumn Session on the 27" September, 2018 urging
the Government of India to include the Khasi and Garo Languages in the Eighth
Schedule of the Constutution of India.
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Shri CONRAD K. SANGMA, Chief Minister in-charge Political to move that the
proposal to replace the Government Resolution approved by the Meghalaya
Legislative Assembly during the Autumn Session on the 27" September, 2018 urging
the Government of India to include the Khasi and Garo Languages in the Eighth

Schedule of the Constitution of India be approved.
PLACING:

Shri PRESTONE TYNSONG Deputy Chief Minister in-charge Public Works (R&B)
to lay the Thirty Ninth Annual Report of the Meghalaya Government Construction
Corporation Limited for the year, 2016-17.

Dr. MUKUL SANGMA, Leader of Opposition & Member of the Rules Committee

to lay the following Reports of the Rules Committee :-

(i) On a matter relating to “The Constitution of a New Assembly Committee on

Environment”.

(i) On amatter relating to “Amendment of Rule 205 of the Rules of Procedure and

Conduct of Business™.

Dr. M. AMPAREEN LYNGDOH, Chairperson of the Committee on Empowerment
of Women to lay a Preliminary Report on the discussion of the Committee on
Empowerment of Women with the District Administration, East Jaintia Hills under

Rule 218(2) of the Rules of Procedure and Conduct of Business.

CALLINGATTENTION:

Shri P. T. SAWKMIE, MLA to call the Attention of the Minister in-charge Health &
Family Welfare under Rule 54(1) of the Rules of Procedure and Conduct of Business
to the news item Published in “Shillong Times” dt. 30-10-2018 under the Caption
“Weak Health Sector Worries CM”.
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